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MUI 

-VERSÜS. 

U01.&Oi. 	 'RESPO(S) 

W. AK.Cfiaudhuri,Add1.CG.SC 	 ADVOCATE FOR THE 
RES'ONENT(S) 

THE HON'BLE MI USTICE G. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE ML K .V1RAHLADAN, ADMINISTRA'ITVE MBER 

Whether Reporters of local papersrnay be.allowed to see the judgment? 

Toberefezred tothéReporterornot? 

Whethr their Lordships wish to see the fair copy of the judgment? 

Whetherthejudgieñtis tobe circulated to the other Benches? 

Judgment delivered by H6ii'ble Vice-chairman. 
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CENTRAL ADMINISTRATiVE TRIBUNAL GUWAHATI BENCH 

• 	 - OrjginalApplication No.108 of 2005. 

Date of Order: This, the 31st day of Ma y,2005. 

- THE HON'BLE MRJUSTICE C. SIVARA.JAN, VICE CHAIRMAN. 

THE HOWBLE M K.V PRAHLADAN, ADMINISTRATIVE MEMEER 

Shri Nánd Kishor 
Junior Engineer (HQ) 
Central Water. Commission 

• Noi-th.Eastern Investigation Division - I 
- RangpurPart - I 

• Silchar, PO: Silchar 
Asm. 

Shri Rjesh Kumar - 
• Junior Engineer. 

Cen traF Water Commission 
North Eastern Investigation  Division -II 
Tarangbalan:g 

	

• 	Zemabak,, .Aizawl-'1 7 
• Mizoram. 

Shri Pradip Kumar 
Junior Engineer 
Central Water Commission 
North Eastern Investigation Division -II. 
Tarangbalang 
Zemabak, AizaWl-i 7 
Mizoram. 

ShrlNabendu Dey 
Central Water Commission 
North Eastern Investiation Division - ii 
Tarangbalang S  
Zemàbak, Aizawl4 7 
Mizóram. 	- 	 ... Applicant. 

By Advocate Mr. A. Ahmed. 

- Versus - 

	

1. 	The Union  of India 	S  
Represented by the Secretary 
To the Governmentof India 
Ministryof Water-Resources 
Saran ShaktiBhawan 
New Uelhi. 
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•2. 	The Chairman 
Central Water Commission 
Sewa Bhawan 
R.K.Puram, New Delhi - 110 066. 

The Chief Engineer 
Brahmaputra & Barék Basin 
Central Water Commission 
Rebika Villa, Bank Point 
Shillong, Meghalaya. 

The Executive Engineer 
Central Water Commission 
North Eastern Investigation Division 4 
Rangpur Part I, Sllchar -9. 

TheExecutiveEnineer 
Central Water Commission 
North Eastern Investigation Division - H 
Jalashaktipuram, Zemabawk 
Aizawl, Mizoram.79601 7.. 

.*. . Respondents. 

By Mr. A. K. Chaudhuri, 
I
Md!. C.GS.C. 

ORDER(ORtL) 

SIVARA IAN, I! (V.C.}: 

The applicants belong to outside N. E. Region. According to 

them, they were recruited to the post of Junior Engineer On all India 

basis at Delhi and posted for the first time at N. E. Region. According 

to the applicants, they were initially getting Special Duty Allowance 

(SDA in short) for serving in N. E. Region and the same was taken 

away without giving proper cause or causes. The applicants submitted 

representations. before the 1st and 3rd respondents against the said 

withdrawal. They have produced three of them (Annexures - E,F & 

G). 

2. 	Mr.A.Ahrned., learned counsel for the applicants submits that 

since the applicants were recruited on all India basis with all India 

transfer liability and common seniority list at the N. E. Region, they 

are entitled to SDA provided under the various administrative orders. 
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Counsel for the applicant has plced reliance one decision of:the 

Tribunal passed in OA136 of 2000. 

We have also heard Mr. A. K. Chaudhuri, learned AddL C. G. S. 

C. for the respondents'. Mr. A. K. Chaudhuri, on the other hand, 

submits that the applicants did not satisfy the requirement for grant 

of SDA since they were not appointed outside N. E. Region and later 

posted to  N F. Region. He submits that persons beIonging to outside 

N. F. Region initially appointed to N; E. Region were not entitled to 

SDA. 

The applicants have already submitted representations before 

the 1st and 3rd respondents in the matter and since those 

representations are stated to be pending, we are Of the view that this 

O.A..can be disposed of with directions. 

We have already considered the question regarding grant of 

SDA to Central Govt. Civilian employees working in the N. F. Region 

in our judgment dated 31.5.2005 (this date) in O.A. No. 1'706 1999 

and connected cases and have laid down the governing principles in 

regard to •the grant of SDA to Central Govt. Civilin employees 

working in the N. E. Region. In. the circumstances this OA. can be 

disposed of at 'the adniièsion stage itself with the following directions: 

Since the applicants have filed separate representations before 

the different authority, we direct the applicants to make a common 

representation before the 1st respondent containing all the factual 

details appending the copy of this order alongwith copy of the order 

dated 31.5.2005 passed in 0. A. 170 of 1999& series withina period 

of four weeks from today. If such representation is filed, certainly the 

1St respondent. i.e. the Secretary to the Govt. of India,. Ministry of 

Water Resource, New Delhi will consider the case of the applicahts in 
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the light of the governing principles specified in the said orders and 

take a decision thereon within a period of three months from the date 

of receipt of the representation The decision so taken will be 

communicated to the applicants immediately theieaftei 

TheOA isdisposed of as above 

(KVPR&HLADAN) 	 (GSIVARAJAN) 
• 	ADMINISTRAflVF 'MEMBER. 	 VICE CHAIRMAN 

BB 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. j O 9 OF 2005. 

BETWEEN 

Sbii Nand Kishor & Others 
Applicants 

-Versus- 

The Union of India & Others 

RespOhldehltS 

LIST OF DATES AND SYNOPSIS: 

Annexure-A is the photocopy of one of such appointment letter 

issued by the Respondents to the Applicant. 

Annexure-B is the photocopy of extract of Office Memorandum 

dated 14-12-1983. 

Annexure-C is the photocopy of office Memorandum No. 

200 14/3/83-E.IV dated 20th April 1987. 

A,mexure-D is the photocopy of Office Memorandum No.F.No. 11 

(2)/97-E-ll (B) dated 22-07-1998. 

Annexure-E, F & U are some of the representations submitted by 

the Applicants before the Respondents. 

Annexure-H is photocopy of office order No.22012/1/2005-ESttVI 

Dated 07-04-2005. 
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This application is made against for non payment of Special Duty 

Allowance to the Applicants as per office Memorandum 

No.20014/2/83/RN dated 14-12-1983 and office Memorandum 

No.20014/3/83-E.IV dated 20th  April 1987, also office Memorandum dated 

22nd  July 1998 issued by the  Government of India. Ministry of Finance, 

Department of Expenditure, New Delhi. The Applicants prays before this 

Hon'ble Tribunal to direct. the Respondents to continue the Special Duty 

Allowance to the Applicants from the respective dates when it was 

discontinued by the Respondents. 

RELIEF PRAYED FOR: 

That the Hon'ble Tribunal may be pleased to direct the Respondents 

to pay the Special Duty Allowance to the Applicants from the date when it 

was discontinued by the Respondents till the date when they are going to be 

released from North Eastern Region as per their transfer order dated 7th 

April 2005. 

To Pass any other relief or relieves to which the Applicants may be 

entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application.. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble Tribunal 

deem fit may pass any order or orders. 

5  ~ 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, 

GUWAIJATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATiVE TRIBUNAL ACT 1985). 

ORIGINAL APPLICATION NO. I t S OF 2005. 

BETWEEN 

Shri Nand Kishor;  

Junior Engineer (HQ) 

Central Water Commission 

North Eastern Investigation Division -I, 

RangpurPart—I, 

Silchar, P.O.-Silchar, Assam.. 

Shri Rajesh Kumar, 

Junior Engineer, 

Central Water Commission 

North Eastern Investigation Division-il, 

Tarangbalang, 

Zemabak, Aizawl-17, 

Ivlizorant 

Shii Pradip Kumar, 

Junior Engineer, 

Central Water Commission 

North Eastern Investigation Division -II, 

Tarangbalang, 

Zemabak, Aizawl- 17, 

Mizoram. 

Shri Nabendu Dey, 

Central Water Commission 

North Eastern Investigation Division -II, 

Tarangbalang, 

Zemabak, Aizawl-17, 
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Mizoram. 

Applicants 

-AND- 

'The Union of India represented by the 

Secretary to the Government of India, 

Ministry of Water Resource 

Saran Sbakti Bbawan, New Delhi. 

The Chainnan, 

Central Water Commission, 

Sewa Bhawan, 

R K. Purarn, New Delhi-I 10066. 

The Chief Engineer, 

Bhrahmaputra & Barak Basin, 

Central Water Commission, 

Rebika Villa, Batik Point, 

Shillong, Meghalaya. 

The Executive Engineer, 

Central Water Commission, 

North Eastern Investigation t)ivision 

Rangpur Part I, Silchar-9. 

The Executive Engineer, 

Central Water Commission, 

North Eastern Investigation Division-Il, 

Jalashaktipuram, Zemabawk, 

Aizwal, Mizoram-79601 7. 
Respondents 

1) DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is made against for non payment of Special Duty 

Allowance to the Applicants as per office Memorandum 

No.20014/2183/B.W dated 14-12-1983 and office Memorandum 
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No.2001413183-E.IV dated 20th April 1987, also office Memorandum dated 

22 July 1998 issued by the Government of India, Ministry of Finance, 

Department of Expenditure, New Delhi. The Applicants prays before this 

Hon'ble Tribunal to direct the Respondents to continue the Special Duty 

Allowance to the Applicants from the respective dates when it was 

discontinued by the Respondents. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 

application for which he wants redressal is well within the jurisdiction of 

the Hon'ble Tribunal. 

LiMITATION: 

The Applicant further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicants are the citizens of India and as such 

they are entitled to all rights and privileges guaranteed under the 

Constitution of India. All the Applicants are working as Junior Engineer 

under Central Water Commission and they are posted in different place of 

North Eastern region. All of them are from outside North Eastern Region. 

They have been directly recruited to the post of Junior Engineer in the 

Central Water Commission through interview conducted on All India 

Basis. They also have common all India seniority. 

Annexure-A is the photocopy of one of such appointment letter 

issued by the Respondents to the Applicant. 

4.2) That your Applicants beg to state that they  have not common 

grievances, common cause of action and the nature of relief prayed for is 

also same and similar and hence having regard to the facts and 
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circumstances they intend prefer this application jointly and accordingly 

they pray for grant of permission under Rule 4(5) (a) of the Central 

Administrative Tnbunal (procedure) Rules 1987 to move this application 

jointly. 

4.3) That your Applicants beg to state that the Government of India, 

Ministiy of Finance, Depariment of Expenditure granted certain 

improvements and facilities to the Central Government Civilian Employees 

of the Central Government serving in the States and Union Territories of 

North Eastern Region vide Office Memorandum No.20014/3/834V dated 

14-12-1983. In clause II of the said Office Memorandum Special (Duty) 

Allowance was granted to Central Government Civilian Employees, who 

have All India Transfer liability at the rate of Rs.25% of the basic pay 

subject to ceiling of Rs.400/- (Rupees Four Hundred) only per month on 

posting to any station in the North Eastern Region. The relevant portion of 

the Office Memorandum dated 14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who have All India 

Transfer liability will be granted a Special (Duty) Allowance at the 

rate of Rs.25% of basic pay subject to a ceiling of Rs.400/- (Rupees 

Four Hundred) only per month on posting to any station in the 

North East Region. Such of these employees who are exempted 

from payment of Income Tax, will however not be eligible for the 

Special (Duty) Allowance, Special (Duty) Allowance will be in 

addition to any Special Pay and for allowances already being drawn 

subject. to the condition that the total of such Special (Duty) 

Allowance plus Special Deputation (Duty) Allowance will not 

exceed Rs.400/- (Rupees Four Hundred) only per month. Special 

Allowance like Special Compensatoiy (Remote) Locality 

Allowance, Construction Allowance and Project Allowance and 

Project Allowance will be drawn separately." 

The Government of India vide another office Memorandum 

No.20014/3/83-E.TV dated 20th  April 1987 further clarified that for the 

purpose of sanctioning SDA the all India transfer liability of the members 

in service / cadres or incumbents of. any post / group of post is to be 

determined by applying the test of recruitment zone / promotion zone etc. 
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i.e. recruitment to service / cadre / posts was made on an all India basis and 

where the promotion is also done On the basis of an All India common 

seniority list for the service / cadre / posts as a whole. It was clarified that a 

mere clause in the appointment letters to the effect that the person 

concerned is liable to be transfened in anywhere in India do not make him 

eligible him for grant of SDA. The Govt. of India, Ministiy of Finance, 

Department of Expenditure vide its Office Memorandum No.F.No. ii 

(2)/97-E-II (B) dated 22-07-1998 continued the said facilities as per 

recommendation of the Fifth Central Pay Commission. 

Amiexure-B is the photocopy of extract of Office Memorandum 

dated 14-12-1983. 

Annexure-C is the photocopy of office Memorandum No. 

200 14/3/83-E.W dated 20th  April 1987. 

Annexure-D is the photocopy of Office Memorandum No.F.No. 11 

(2)/97-E-II (B) dated 22-07-1998. 

4.4) That your Applicants beg to state that as they have fulfilled the 

condition & criteria laid down by the Government of India, Ministiy of 

Finance and Expenditures for payment of Special Duty Allowance and 

accordingly they were paid by the Respondents the Special Duty 

Allowance, But all of sudden the payment was discontinued by the 

Respondents without giving any cause or causes. Moreover the 

Respondents have recovered the Special Duty Allowance from the 

Applicant No.1 and 2. The Applicants had filed Representations before the 

Respondents in this regard but no action has been taken by the authority 

concerned for continuous payment of Special Duty Allowance. Hence your 

Applicants are compelled to approach this Hon'ble Tribunal for seeking 

justice in this matter. 

Annexure-E, F & G are photocopies of some of the representations 

submitted by the Applicants before the Respondents. 

4.5) That your Applicants beg to state that they are saddled with All 

India Transfer liability and seniority in ternis of their offer of appointment 
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and with the said liabilities they have accepted for All India Transfer 

liability as per their respective appointment letter. 

4.6) That your Applicants beg to state that they are saddled with All 

India Transfer Liability in tenns of their offer of Appointment and with the 

said liabilities they have accepted the transfer order of posting from North 

Eastern Region to outside of this region and also from outside of this region 

to the North Eastern Region. Now they have been transferred to different 

places of India as per office order office order No.22012/l/2005-EstLVI 

Dated 07-04-2005. The Applicant No.! has been transferred from Silchar to 

Lucknow. The Applicant No.2 has been transferred from Silchar to Patha. 

The Applicant No.3 has been transferred from Aizwal to Pune and the 

Applicant No.4 has been transferred from Aizwal to Patna. It may be stated 

all the Applicants have not been in release till date from their respective 

office at North Eastern Region Therefore, the Applicants are in practice 

saddled with All India Transfer Liability and in terms of Office 

Memorandum dated 14-12-1983 and Memorandum dated 20 "  April 1987. 

As such they are legally entitled for grant of Special (Duty) Allowances. 

Annexure-H is photocopy of office order No.22012/1/2005-EstIVI 

Dated 07-04-2005. 

4.7) That your Applicants beg to state that they have fulfilled all the 

critena laid down in the aforesaid Memorandum regarding payment of 

Special Duty Allowance, hence the Respondents can not deny the same to 

the Applicants without any justification. 

4.8) That in the facts and circumstances of the present case the 

Respondents have acted illegally in total non application of mind by 

denying the Applicantfrom the said benefit of SDA. It may be stated that if 

the principles laid down by the Government of India in granting benefit of 

SDA are correctly applied then the Applicants are eligible to get this 

benefit without approaching this court of law. 

4.9) That your Applicants beg to state that similarly situated persons are 

enjoying this benefit without any interruption as such the action of the 

Respondents is arbitrary, mala fide, whimsical and also not sustainable in 

the eye of law as well as on facts. 
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4.10) That your Applicants submit that there is no other alternative 

remedy and the remedy sought for if granted would be just, adequate and 

WKQ 

4.11) That this application is filed bona fide and for the cause of justice. 

5) GROUNDS FOR RIIIEF WITH LEGAL PROVISION: 

5.1) For that, the ambit and scope of office Memorandums dated 14-12-

1983, 20-04-1987 and 22-06-1988 squarely covers the present Applicants 

in regard to giving them the benefit of SDk Hence the stand taken by the 

Respondents in regard to denial of SDA to the Applicants have no legal 

basis. 

5.2) For that, due to the above reasons and facts, which are narrated in 

details, the action of the Respondents is in prima facie illegal, mala fide, 

arbitraiy and without justification. 

5.3) For that, the Applicants are practically having All India Transfer 

liability and seniority as such they are legally, entitled to draw Special Duty 

Allowance as per various office memorandums in this regard. 

5.4) For that, similarly situated persons who are working under the 

various ministiy have been granted the Special Duty Allowance but the 

Respondents are not giving the same relief to the instant Applicants As 

such, the actions of the Respondents are bad in the eye of law and also not 

maintainable. 

55) For that, the all the Applicants are out side of North Eastern Region 

as such they are legally entitled for payment of SDA. 

5.6) For that, being a model employer the Respondent cannot deny the 

same benefits to the instant Applicants which have been granted to the 

other similarly persons. As such the Respondents should extend this benefit 

to the Instant Applicants without approaching this Hgn'ble.Tnbunal. 

I 
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5.7) For that, it is unjust to discriminate among the employee similarly 

placed in the different ministiy and also it is not proper to insist on evexy 

aggrieved employee to approach the court when the cause of action is 
identical. 

5.8) For that, in any view of the matter the action of the Respondents are 

not sustainable in the eye of law. 

The Applicants craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

6) DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicants except the invoking the jurisdiction of this 

Hoifble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT: 

That the Applicants further declares that they have not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 

Under the facts and circumstances 

stated above the Applicants most respectfully 

prayed that Your Lordship may be pleased to 

admit this application, call for the records of 

the case, issue notices to the Respondents as 

to why the relief and relieves sought for the 

Applicant may not be granted and after 

hearing the parties may be pleased to direct 

the Respondents to give the following 

relieves. 

Li 
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8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to pay the Special Duty Allowance to the Applicants 

from the date when it was discontinued by the Respondents till the 

date when they are going to be released from North Eastern Region 

as per their transfer order dated 7th  April 2005. 

8.2) To Pass any other relief or relieves to which the Applicants 

may be entitled and as may be deem fit and proper by the Hon'ble 

Tribunal. 

8.3) - To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble Tribunal 

- 	deem fit may pass any order or orders. 

APPLICA110N IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

I.P.O. No. 	2.6 Ci a c 

Date of Issue : - 	, ', 20 0 ¶ 

issuedfrom :- 	utsô.Lt c1 ,SD 
Payable at 	:- 

LIST OF ENCLOSURES: 

As stated in Index. 

Verification... 



12 

- VERIFICATION- 

I, Shri Nand Kishor, Junior Engineer (HQ), Central Water Commission, 

NED-I, Silchar, PO.-Si1char, Assam do hereby solemnly verity. that I am the 

Applicant No,! of the instant application and also. I am authorized by the other 

Applicants to sign this Verification on their behalf. That the statements made in 

paragraph nos. 4 £ ' 27  cj  ( (7/  A 1 (Z', are true to my knowledge, 

• 	those made in paragraph nos.4. 	 are being • 	 / / -.- 
matters of records are true to my information derived there from which I believe to 

• 	be true and those made in paragraph 5 are true to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal. I have not suppressed any 

matenal facts. 

And I sign this verification on this thé)/jday of 4 	2005 at Guwahati. 



Centra.1 Water Commission 

) 	 .. 	Room No:528, Sewa 13bawan, 
IL K. Puram, Now Dc 1.hl-66 
1ated:the t'iune,l999. 

QELJLQLtMiPM 
Sübjeot: Recruitment to the post of Junior Engineercc&M) 

3he4 Central Water Commission. 

On the basis of interviews conducted in CWC in 
April, 1999, the competent authority,CWC, hereby offers 
Shri/Kn. AF? an appointment to the 
post of Junior Engineer(c&M) in the Central Water 
Carnmi..ssion on a pay of Rs.50Q/per month in the scale of 
pay of Rs.5000-350-8000,: piüs other allowances admissible 

• under the- ,GpVernment of India subject to the oonditlons 
Laid doyii in rules andordere governing the grant of such 
allowances in..foi'ce from time to time. 

• 	2, 	The term3 of appointment are as follows: - 

The appointment is temporary but 	likely to 
contin.ue, He/She, wii be on probation for a period of two 
years. 

The appointment may be terminated at any time by 
a month.s notice given by either side, viz, the appointee 
or the appointed authority.,without assigning any reason. 
The appointing authority, however, reserves the right of 
terminating the services of the appointee forthwith or 
before the expiry of the stipulated perid of notlee by 
making payment to him of a sum equivalent to the pay and 
allowances for the period of notice or the unexpired 
portion thereof, 

The appointment carries with it the liability to 
serve in any part of India or outside. 

Other oondjtjons of service will he governed by 
the re Lovaiit ru tn lt1(l orders in force frorn time to t uric 
3. 	The 

 

appo intivient will further be subject to that:- 

I . 	lie / She 	Silo U Id 
fitness from the Civil 
to be obtained fi ,om t 
13&1313, Sit .i 1 long/ 	Super in 
(jjJJlji43443, 	tlOflJWitj 
(;OIftf)le ted 

submit 	medical certificate of 
Surgeon in the prescribed proforma 
re Supertending Engineer (Coor'd.), 

statement & declaration form duly 

Submission of a declaration in the prescribed 
evett of the candidate • having morc than 

one wife/husband living, the appointment will be subject 
to his/her, being exempted from enforcement of the 
requireme 	in this bhalf. 

;l 



enaracter ana anteee(1entf3 in the prescrfl)((I 	forms 	by 	District MagIntr0 	or Sub-Djvjsjoiiaj Magjstrae 
without any adverse remarks against him/her 

woulci render hirn/ her unfit forvernment service. 	 . 	. 

.i.v.:. 	Prodtit;j 	f 	the 	follow,  Origj n : - 	 ing ceptjf6ates iI •  

Cert, i £ teate of edut lonal and 

	

	teChn a icl qUaljfjoaj015 	 S 

-. Certificate of age.. 
 

Certjfictte in the prescribed form in Support of candidates claim to belonging 	to Gazetted Officers/District 	
as per form enclosed, 

If any deolaation given or information furnished by the 
candidate proves to he false or If the 

CanCII(ILttC Is found to have Wilfully suppressed any material information 
he/she will be liable to removal from service and such 
other action as Government may deem necessary. 
5., 	If he/she accep 
above tei't3 ts the offer of appointment on t

n 	 he he/she should commujoate his/her acceptance 
within 15 days from the date of issue of this Memorandum 
to the SuPerinteridizig Engjne 
l3asin,.. 	 (Coord),Brahmaputra & Barak • 	.• 	. 	

•. 
The prescribed forms may be obtained from 

them and duly filled in and resubmitted for appropriate 
aot ion, If no reply is received by the 

aforCsajd date 1  the offer will be treated as cancelled Further
1  this offer of appojxItnieiit does not in any way involve any commitment for 

his/her appointment to the ,post, 
6. 	

No travelling allowance will be allowed for 
Joining appointmcilt/post 	

. H 
( B. B. SIIABMA ) o 	 UNDEI1 SECBETARY 

4. Pradeep Kumar 	 TELE: 6107794  
Flt No-t4O •-. 	...._... 
KG-1111 Vikas Purl 
New Delhi-l1Q18 

Copy to:- 	 I.,..  

1. 	
SE(COOj'd)B&BD CWC, Shillong, 

• 	 2. 	SE(Coor(1), Indus Basin, 
Chandigar, App Ii cat ions from the candidates who have been 

given offer of appointment are enclosed f o r further 
appropriate action in the matter,A set 

of proforrae mentioned above is also enclosed for ready rererce 
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Azmvxu, 

J'lo. 20:/2/33/I3 IV 
Or I nd;T.t 

Miii I I I' y 0 r Finunco 
Dopartmont or ixpe:iditu re 

New Do]. I -il, tho.j 4t1i 1)o' 133 

CIPP I CE MThORANI)UM 	-, 

Sub 	Allowencas and facilities for civilian employees 
of. the Centrd Government serving in the Stite 
nd Union Torritavias or Nogth EaoWn Rowion- 

improva,manys l.ho i'o r 

'rh 	nicI 	for 
 

00I)jttnt o - r-r i err 	for t-rv I 0D in 	the i'In 1.11  
coipjn 	tIie 	tato of 	;rn Meç;I1ajLiy, i-l; 	- u r. Nj 
141) d iiiu 	bi,i 

 
Coverint I.. Soule t iiiio. 	GovornmenL Isol 	I)j)O In i;d ;.t kit 

ü ide 	lie Chtj naimhjr of Secre tMr-y 	i"par trii,ii t of 't44 	•)t 

Adrtjn I s1;rt Ivn Rfoi-rn, to roy ii i Me ox i L 
1 iowi c: & Adminktrative Reforms, to reviaw the o I r I rij 

al ]owits 	ni 	-ri:ij, 	al:,Im1rob] , 	L. 	Llio 	Vi)i' I.')W 
f 	IvUl,w 	Cortl,;roL OoVirsniie;i1: ompl oy  

in thi & reçjiori and to 	ucis;jest su i:tal) I o 	1 iti - r oveir n 1:. - 	T h 

	

)CQIiriIrefl dL 1 Ofl ri 	o f 	1; lie 	(Oflifli It ta 	hiv 	I 	i , I 	OIt i' 	I U •1 I y 
oone 1iercd by tJi(o Anyarnmont and 	1:1 n  

dealde as f o llows: - 

ihre will ba a 1 ,  l.x@i:l Le,riuio of 
 

;Qma for Officars wJ, Lii 	rrv -j.c( of .1.0 yi';i -. 	of 
2 years at a t.iui 	for oirjcei- s wi I Ii irior 	t;htr -i 1.0 :Years of s ervice,•Pnr i,crds or- ]javn., l:r', 'ii iI-  U 	I.(_ 

	

cycess of 15  days png' Year will Lo oxr:I11le1l LU 	oiJrIl.tl 
t(Dnur-4 pirjorJ of 	Yearm.01 1 i.n, . 	')ii CQIIII) I -?I nit Of the 'P txd ti'ii.i 'ci or SCIVIC0 men 1:1 cru. I 	i,iiy I 

- 

4 



/ 	'::•--- tt 	. 

/ 
(ot&i(rd rC)r'' ,ostincj I;o 	;,tati QI'I (il 	LI ' I 	(Ii0  

f a 	a ts '  po&IbIe.. 

'•m, 	riod 	i •  I' 	dpu'titioi'i 	of 	tI'IO 	Ct',ri I,i"' I 	I )VtiI  I'IuIe.II l 

thI1p1o.'ees. to thc 	tatthu/Un Ion TeirItor i n' 'I 	I:Iio N:n' I.It 

R 	 U 	 y;u''. wIiiI'i can 

&)(t(!3Il(IøcI 	.1.i'i 	4 > 1,tI('Il:I I: I c.iri.i. 	OlkelfM 	I ii 	'.. 	;i 	I.(,'. 

i' 	
I•)uI:):l.'Ic 	thI'l.(e 	A)l.Ijj I. 	wI'ien 	(3 	1111 'I 1 ) y' ' ' 4 	c(ii.ifii iioI 

f 	/ 
 

in prepared to at:ay I. on çior 	The :'a d iti1o. I 	' , IOI)'J ti. I; i on 

i'&'i,1owiicc 	(A) 	 al i.o c;i>riI:Inu 	to 	be p 	d 	'iurn; 	Lho 

)( '1 cd of (I(IU 1;i 1' i nit 1Y.0  

WeIhtioo f -  r ('iI't Lrai doii Lri L 10111 
1 	,ind .3i (A- c .1 a 1 	(1.  ii I i ' ii i n 0011 1 i de ii t i al I' ( Q r 1 

• X X>< >< XX >< >< ><><X XXXX XX >( >(X X)<>.)(X)(X X )<XXXX X XXXX XX XXXXX >. X XXX X XXX 

• 	Ill) Soec,ipl (Dut..y' A11owanci : 

(entrci1 (iov'rI'lmI'! 1 	jv 1.1 ILLI'I 	,itip'Ic'i,t. 	Vill- 

;r. fl 'I A 	T I:MI';'r 	r 	L ' 	1 1. 1 I;y 	w 	ii 	I 	.ii'•ni I . •. I 	i 	3i:, c; I n, I 

• 	, 	.) 	 uti): Al I w1arc(9 at L1.raLu o( 	2  
• 	 pay. 	&ct 	to a ,ce 1, llrici of 	io / 	p,r 	iuci i tI I 	'>11 

I?o (r' 1dn:I 	to 	,ny 	I:aI::I on 	In 	I.;ho Nor Iii 	IruL.cri'i 	ioii ott 
i 	uch or Lhoc f5mr)lutymom who exro 	 f r ow 	yrii'in 

Income Tax wiu1 	however, not bo 	i i'ib.te lot' Liii. 

Spc'ia'I (Duty) A]. lowance. Special (Do Ly) Al 1oww'ic, wi, 1.1 

• - ........................
be. 'In .LAdditiQn . Lo n,fly rpocial 	P1Y ;ti'td pro-I)pu.La I.ioi I 

(Duty) A], 'iowiAnce Ui reedy beiriç 	di' ;.wii I 	'ib 	t L 0 t;I 

. 	

cioiidi I.::Lori 	Lit/AL 	Lho 	'LoI:i 	ø 	ott. 	:Th'oo 1,. I 	I v I 

AJ' 	 311,a1 	pay/diut;,;I 'its 	Ci)ut:y) 	(i;l, L');ps' 
will iiot 	eXt1ud R4, '100/— P Mh 	'3ii 	tiil 	Al I (')w/;II(.n 	I ii 
•(3poIi 	COiIl$)oi'l.&L;ory 	(liict, 	I Ly ) 	A I I 

>- 	 ConI uct.ion Al low/uscO and I'I 0)4 	I 	ol I owtic ( 	WI I 	I • ' 
	drwi't 	fl})'rgt'Fsly . 

• C:. H( I(I '  V 
Iii t 	 y 	Lo 	LIlO '(10V.H'iiitiit I 

II 	Iii 

lli,i 	

4 	 I 

_J 	 I 
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V 

(iiiirnii'nt jr 	'tdJ,n - 
i•1 ii 	n I; r y 	(J I i'iI 11.11 IC;') 

Uutcncnt; 	0r EXpOnUi.tUL'O 

No'w boUii, 

"ICE MEMOIIANDUM 

'-• 

thu 201,h AiniJ. , lOU'?. 

iSut.jO0t 	All0JCU1cO3 r3rCi fcli.1Liuo f'or civJ.3.iiti 3tfl pl0 y flOT3 oC I:h 

ContEl Go'Ju t)ltu)nL 30 iV •1.ncj .in  thu Stn109. nd Union 
Torvit;oclas nl' NOrth Lndtnrn' Rocioh cmi A & N l5lcfld3 

and Lok3hudwuup' _iUpL'iJvomunt:thoruoI. 
I,! 1 

	

/ 	. .':,•..... 

. . . 4 .'.? • 	 • • 

1 ho unduroiqnod iu di 	coci to Lolur I,o wn n I ( ii) or 

iin.tstry or Fininco, Dope mont of'' 	panditUro 0.ii.No 4 2U011I/3/ 

	

,. 03—E.IV dtod 1(tth U'icijinbor .l9fl3:' 	cmandocJ jith Iiifico 11omornciuiii 

or •,von number cited 29,..0...1YO6cr1.thc 'DbQvo eub'jucb 	which lu 

ruproduLud bu iou - 	 Jut, 

Control Gounrninoni; ci'iiJ_ictfl ouIployri)3 Wtl() hoJ0 
indl.i tr:inf or l.i.ohil.,1.ty 	aill tj 	yrnt)Lnd o 	pr.s cl.;i). 

(duty) 	ilot:anco ot t'Dratc) o 	25'/o or bouic po'j 

iit to 	cOi1.iI)t) 'oN p.) ADO!.. Por month on po0ti119 to 

ciny 	)toLioI) lii thu IIurtI 	nLri 	I1ul,oti. 	i',cI,ol,(uuty) 

l\3.1OW.\flCO J.l). ho in oddi.t'o 1ri to 3n 	Spucial Pny rtll(j/t)L' 

dcjptit3t.i.ofl(OUty) Al,). uuIici!oiL'0utJY bol.nq tirutin f.ltEi 

in thu con Jj,t:iuii t : I i; t:.L) : 	jbl;uit 0f ouch 	poci ci (Duty) 
Al 1.ouonca p).03 opoc i.oi.;p/p,iputit ion (Duty) .'\.L).ritsino , j 

01,11. 1)0 t O(0CWCi ft3. AUU/ r p m Spociil Allo Uctnc 	liI<u - 
opOciol. comporisotory(. mot:alccolity) ciiiouLjnro, 

	

conotruclion (311Q031)CO 	 AIIrJI,Jnnco will 1))) 

diown 3uporaLoly. 11  

2. 	 .II')1t(Irieno hO/O bnori i)rOUcJt)t:.tO,thCI notico or thi3 
• Jinistry whciru npcii(cIuty) A 3 16 W orchr3 boon ollotjrid to CfJni;:;!.L 

rpVUifl(nCJflt owployuue rorvinq in.j Jf'iorti .Erct. '"logion - 

without thu luiflimont al tho 	i,'icin .or cii' indlo 'Trnn.lur liob- 

ility. 	This 15 aq) not tiio. 	i.,ia'aordors on thu Bubo cL • For 

the purpoo of' ounctiunina ' 	i(Jtjty"allowrtnco, the oil 

Indi 	rin'jlor 	tbi 	y ril 	 or nny our jiro/Cri, ' or 

incumbontn of ony 	 hoe to bo dotorm1n1c1 b'' 

niiy.tn,j toitu or 	 t ito,  
UIU)ti)oI r(J,fluittnOnt to thu 	(VjCO/c(iCJrU/j)0L3 Iii hijon 1110(h, 9)) 	IL 

India b;3i3 and iihothor 	 dono on tho Ij'iiu of' 
Or 1iit)lIIr)tfflh1 i)ri()dOfl':Ooliinfl0ri noniorl.ty Icc thu 

uorJi()u/0f\drIi/I)tiut1.i 	itt, 	u 	t,iIinI,u ,,,:HMSI:u •oiirrj 	iii 	t$'it, ap')ijJ.Iit)II I )tIt 

orduc(os iu Jono in thu cnui of"tiui.iiiuoL All p013th in thu  

Sucretariat ) otc 	Lo tho oiCuct..tiab thu purori conccrnJ in 
laiblo to ho trtnsro r rod niiyiilioro 	n'

. 
 Indii dons not ma<.1 him 
Y) o ii9iblo for LIia 9 L'IIIt ul, pOO1I1(.CJ 	olluowico 

F 
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3. 	F.i;)IIcjt 	 ol UrJ n(JiItjr)jLrjv' 
I. 	.Ifl'fl 	fl 	Si Ili 	It1SIJSI:i 1 :utj 	ç),, rcJJ1s,l 	ni,]. 	tiU(I1 	cn 	iih 	r.'s' 

(iiiiLy) i. i.iisn: isu hu'w us cjaiirJ () Ih C'nLroJ. 1../'.1InuStJ 
UIlIp1s,yI)Ss1 Irv.-Iu) In LhO marious orrlcon irir1tirJ.tncj ;hc:  
,tt,It'I'1uIlohJJ 1'qriii3i)Ijoti3 1octvd,:jin (ho North Ejr". iL')1jLri 

	

- 	 IIht( Ii ii 	r  nciuii nI.'L r tivo conb rol of' thoj 	1'li flU I U La '3/ , 	 . 	. 	

. 

':i 	 •. 	. 	.' 	. 
•I'' ''',: 	(/1 • N. 	IN)'1A) •, 	

Diroctrjr(CG) 
I 	 To1O'3011819 

1 0 	 •' 	::' 	. 	 I ., 	 •,, 	 •, 	
,•, 

ri00110.11 1\s.'vj ori  :0 F" 1 	jni3 Lriou/Upp.'a irion1a . 
• 	•', 	, 

• 	. 	
'. 	

• J 	 . 	 , 	,, 	 , I 	. 	• 

• • 	 •,, 	.. 	, 	. , 	( t • 	.••. 
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, 	
/Vuw ()ciIsi, Oiilud July 22 %- 

j; 	
ot: Al/a 	iid Sf)'cin/ Ftici!ilj 	Io CjVjfl(Ilp C(flpIoyoQ of lio ConfrI Covwn,ionI 	, iviti ii) tho 51LJIfl 

' w • 	

Li()jOfl lu((i(Qtl • Qa o( 11w NWl/I'fl5(Q(fl 	 In /o AfldflhIh1f 	NI()IIfl( flffl/ f, flh/Ifl/w'i1 flhI)I ¶): 
(i/ 

/ 	 / hiiiiij IiiiIoI/•ji 	t/ i/ 	l'//ili 	u,i,jj/ / l ,iy Uui,iigl 	/uj 

	

iI a vl 	to 0 111 11COng and i ü(uIniti co:ipaI ant IIicai br S oMco In the Noit). Eoo in ie oii Col 11fSii the tetIjtoijcs of Arunacii Prdosh Assain, Manpur, Mc0h313y3 Mizori, Notand and Ttiputu, Ordci V/Ct ,1 lf.tjtl 'this Mhjr 7 	,vl, Nu, 
2001 4/O3E.IV dtcd Docentbcr 14, 1903 cxtndiny ceitain 

OO'//aiiCo 	nd 1 ­ 0
ra 

Ordo o%h ç  thnn thoso contained In praroph 1iv) ibid. Web oI 	to r'pIy mutotiS rn 	mlis to Iho Civilian 

..nthrr I 	titjo5 to the Clvili n Conti at Gove nmont Otnptoy co S riht In this tO On, In I nuns of pa; a opit 2 II ;e aol, 

Canitol Covement employees fstod to the Andarnan &. Nir.oba Islands. These wcto lu:iher extended to the Control GOVQrImUnI otnpløyo po3t 	
to the LokshodNocp llnds In this Minitiy's O.M, of oven number dntcci ntct; 30 19oi, Thu allow 	

and 'facilitIes wore futthur flbornlod Ili t IMintr's OM, No, 20014/I G/UG/.lV,' E.Il(U) dtcd Docatrtbur 1, iouo ur Wuro Iso oxtendod to llt Cent,f Govern wit etnploycu posted to thu Noith ;mstu ;n CUntjI when a lotion ad In ,tlro Notth' Eøtos n Region, 2, 	
Tt;o Filth Control Pay Commission hovo rimodo ctInlnjucollIlIlor

,UUot 	5( llCstinçi iu:Iher ifnprovot;;eitIs 
In lImO alluylooc oa and ILIC1111103 odliil st iblo to the Control GOYQtn(flItttI etnptoyc 	lricIudnj OlIcot ci time AU India Soleo5, Postzd In the NOi.m flagiw, They hnvo Iu:thr (eccmnmnon(icd that thcc tn3y nlo bn ol 

(IudCIJ to 
tho Conuot ( ovormmtcnt emnplr,y, incidh 	Oilicar 	Of thu All India 	i1tvjC, I)Osted In 	ikkit1 ; , •thn 
tOtiitj 	

of the CormimmmlsIo; have booti corrsidoted by tho GQvutflhImutmt mmcJ the l'tjdtti Is now liltisd to dacido us futtou 

(I) ToneR) ci 

	

• .........11 u 	 in i cUard to 
tenure of po5lIn9/deput0tIO cntnjned In titk Ministt'15 OJA, Ito, 2001 4/3flj'J. Ely (tod OQcoriiber 14, 1903, toad with G.M. No, 

?. 00 %ItQG.EfV/Eii(U) dated Decemnbr 1, 1900, 
shalt 	ntinuo to bo 0f)fJIiCablo, 

I) Watytitaco for Central 0oputt0 	
olmmlny Abroad and pcciaI ML'I;Itofl In ConlidotmIt flecord5 The pru'iision5 contained in this MIrii5t' G.M. No, 2001 ''03'E IV datc DuceI;er 14, 903, road wilt mOM, 

• 	No, 214 IQG.E 
lV/ElI(B) dated December 1, 1908, shafl contjnuo lobe 3ppiiblo, 

\(lil) SpaoIt Duly) Allowonco 	' 
Cent 	

Government Civilian employees havIng an AII India Transler Li;' .  
:ibilily"iand posted to the spccihcd Territjo5 in Iho Nortlm.Eostemn Region shall be 

i1 løuy) Ailoy,0 at the rota of 12.5 pr 
ont oIltoir basic pay As p'octibod 

in 
tills Minist'0 O.M, No. 2OOH/1QO.E lylE 11(0) datJ Dncrnbet 1, 

1
900,  but without any c eilln9 on Its quantum n, in at hur words, tha c eIin of f1 1 .000 PO rIonl h curt null'1 Im torcO utah no lonQr bo uI

) lhjctblo and iho Co:)dj(jon thai lh O
1JJICOIC UI the Special IDulyIAIIov , oimco pius 

Spcci; Pay/Deputation (Duly) Ailowonco it Off, VfiU tiol exceed Rs 1,000 pet month hali oio bo dpcnscd with, 0th or fort no and condilior ov or nm9 o u ant of llml Allowance fmt,li lmowt;vg Cottli:l tIn Ia 1ii LtI ) l)lIcImUiu, 

lit lulIw of lint Oitiutt; cunlaitmird Itt 11113 MInIi1'5 0,1,1, No, 
200 22/?JUn.I:ll(U) dated lAity 24, 1909 Lctmt,,I Qovut am ne nt CIvilian o tmiploye us liavIn9 all AII. India Tm a nsf or Uabilily and posted to se c itt t Ito Ammdar;ra n 

& NicWar end Lukshath.100 Gtoupa of Isiarj etc PesenIIy entitled lo an Island Special AIIov,oncp at var'in fp(Q 
In Ilnu of iftn pt,efnI IOuIy/m;o'1'nit00 1tdtitljUI lit Ilto t'iUtlI1'fIüttt I1tilutt, 'l'Itk Aituwtntj 

htiIi untImmu0 lo be ndrimIltjt0 to thu 5puVIlId fMIOgty Of Ccmmltaf Oovc(;ltrmcril Ctmiplo'/e es 
at lho sanme 

t 	
I)tosctIbud icr Iho dill otonl,tpocjiIfld 3In Itt limo G.M. dalod May 

24, 	but will;001 an', cc'itigm;j 
ott its ua t 

11Cm, TItI Allownco hatI lo I %Cncclo,th bo tot timed s Island Special (Duty) Allow;;n 
	Sp0t ate 

order5 In toVomd to IliI AIto'jonce 	
issued fit llti Mii5t'3 O.M, No, 

12 (l)/9u.EII(u) doled July 
17, 1Vi, 	. 	' 

Attomttt1 I 
nl sO invited in this CoflncIior1 lo (ho ClfjIicaIo 

	otc 	
Contained in (his Ministty' G.M. No. 

	

dated Jatmuo 	
12, 1990, WhICh shall continue to bo OPPlicablo not only In tnr.p.r,I of limo 

....................--Ccnttof Govr;tnurt .otnpIyoes posto to so 
	

in thu l'loi1h.Eesrc11 floicn but ui 	to tlto 	l'ostcd to 

	

3o 	
in tita Andotan & Ntcob and Losimud00 Gi0p3 of islands, 

- - -- 	
-- 	 - - 	

- 	
r 
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CQj)(Q 	Aikw,ti c 

Jrrut
in rrJt):pJ t 	IOVLtL)I 	01 tlw fill 	ol 	 C 	ItIIusIi,, 	/IISIIJIt, 	 :i 	I i'_

y All' wLn,j iwi CIiinitj AIIUV,UII:U 
tnbiJtA,(,IJ /•. Cniti1.1u I liii GUI I)w•;fltoiy AIInV/;in;j 

WO ben CiII htivu Qitliur Uron r rJtiuuI(jty iLi(,(J nriilij nmti,r it;it,u t)uwJ II Ih( 

due Irjr. ç thu rueI),IIuIIfldLJI;O(l% ol tt'.i I?uIIti C'jsIuuI I uu y  Cu IIuiijWI ru,I;,,tiis lu Iiw;, 

/

/

/
/ nIl,i 	i , hu 	0rThr3 	tthht upply to Iha aibIr CriruU0I 

COVWIIIj1,1111 (IiIitulyu(j 	I)o;tujd Iii thu 	t)':ilt:uJ 
AIihiQ in thu Norlh.ni1 	

Iiuon Aiidu,n 	Nib1 Iztun 	OI1(J L1Jkh).,1,(.1) tUI(lflqJf; 
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uiel Oh t::n t1 	
yuu• \'iu tire ufitItIid to thu Sj0jb (Duty AlIow1

1, or thu hg;l:unuj lt;uci;l Ui;tyj 
/ 	AhlINfl(uc(, :hiLutt iul:c bu 

unhItlQd I cddithon to thu 	Con1 	
a(oy AIiowa:cu(s) a 	 tu to 

hltcnii iii iorm of Lhuso 5 oparatu orders. 	
. • 	Ceni, 	

GoverI,l)e(lt crnpboyau5 entRieJ to Special 	
tut orJu 	in to;puct of 

	

uo yet to bo kUd witi cofltlntj 10 draw such 0IIOWCflCQS at thu uXi5tin rato wiih rulut 	to the 

, 	flCfl3 

pay Which Li1C would have drawn inthe apphic3 Pre.revised 
SCOIUS oh pay but lot the inIroduchioi 

/ 	
o( the corrusporldii,g revised scales liii (ho revised 0rdor 

	re issued on the basis 01 (ho recQ ( n ,1r)du(jQ(l o f 

the Filth 	Pay Corni sujon and 
the Qovornrnont ducfrj01 t 	

t 	:1 
(v) Triii11 	Af1ow0,0 	

Fbr3tAp;,0f111 111011 	• 	! !;,l 	•-•'• .,,, 	••lun' 	
I 

1ha 	

o PrOvided Ill this M$riit5 OM. No, 2001 /3/U3E 
iv darjj 	

1 

end luittiur tsboruld in 
O,M, NQ, ZQOl/lwoo.IIy/E,ii() 	

I I 

, 	Of):1hiaot.l 	 • ' 	 ' 

	

•l 	 ;IUU, rntiII ,( OI1thnuo to 

	

• 	 II 	 • 	• 	I 	 ,•• • 

	 • 	I Allowut0 (orJour1105 on Tranlor; flood MIIouuo for hnncpolt00 
o( Puri;ofl:jl ti(tu,c;1; 

0flreIfor, Jotntn Thii 	with Lnnvo niniii 	l ) tOvIubOntl (In 
Catilulliou in (tio Mtnitit:y'u O.M, fj, 20o 	

(inlud OUcutlibur H, 1 rJLi) 

to bo ppllcebto 	

$ 	• 	h.,',, I 	. I .  

	

(viI)Leayo Ttyui Coiic0j 01 	 • 	 ' • 
in lCrtns of 

thu uhsfi;g Proviuloi u colitairied 11111115 MinisUy's O.M. No. 2001 /3J33•E,iv dated Dece:nb 1'h, 1003, thu f011owing op1ioi are °v°ilbi ba 
govo(nrric 	5C( who ieavo 	

larniIybu)iru of lho old 
Ior 1hi 	family 	• 	• 	I, 	 ' 	

.0. 	• 

hi eucJL1lUt1013 or Unother 3 oicCIed place of 
tedonco nd who 	

1t avuHed of bIan1or hl3veilincj iiwan 
S 	S 	• 	• 	

:, • 	(a) thia Uovofriria0 	
canof t 
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	• 	' • 	, , 

	

I 	I 	• 	• 	 II 	

' 	 • 	 . 	0 	 0• 
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0•0 
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P01t f)Iat, 	
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Iju()t,,I, 	I'Iuu;uuJ 	Iu',uJ 
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u: und VIij Vuirnu,: and (JIItwj,111, I<:Ivu$u(utIi in ihiu, 
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hI;l:l,i,j.; tltJ 
(Jcn11111 itjujj vi,:,, 

.-• - 	

- 



. 	- 	. 	.. - 	" -- "-..-  

r\:   
k 	'jlciron Uduc'ution Aovnico tC1 HotoI Subsidy 	 . 	 ' 

rovioi 	i 	CO(3hCd 	M1flktf/' O.M. NO, 2jt'1u3Iv U;ihd Utit:ut,;', 	4 
tu opplicoulu. 1110 	ol ChU'Jt'n tidu;{ion I\tD%'i;Icn ;il I.lul 	tin,it/ Ii:i'iij 

5 '1I 	cJ In thu Duptittimmi of PtOflnQt & lMIflttj 0 M No 2O7/ /(J7 Lrtt (AIii:ticu) i ''i'i Jiiiw 1 / 
1UU, thu Allowzuocu und Subsidy cholt be prr,:,lu at thurov,tud IlOI 	ifflus ni 11 	1.00 ffluii tl 	.1(i) 

$' f rufJecvely per chikL 

J lx) fluturitlon of Government Aecomrno(JutfoIr ot the LauL Muilun of to5fIiicj 	 -, 
/ 	

'fl OJ Iucity of rutwitfon of Goviriirntjnt occommodulwil ut thu Iut Iafion o,I 1,ofuisj by tim Ccriti:f (,'vr:,rrfnw ! 	cia ployco s posted to the SjMcilitid I C1fitoriC ondv,ho e Ia inflie s continue to stay at fhnt sintidri is uv; 
In farms of Lo orders confuined In the erstwhile Ministry 01 Works & Housing O.M, No, I 2O3l24I??.VoI, I/f 
d ed February 12, 1 9 0 11,  as orriendod from limo to hr rio. This locifity s11311 continua to be uvzrilbic' to II 
etiible Caniral Governirient employees J)ostod in the No htorn fleiori, Andarnari 	t'iiccbr tshiruJs f 	or 	

Lukstiodwcep Islands, in partial rnodilicotion of thco o:der, Licence Foe for tfio nccorntnod3lion 
O .1 	etnad will be recOverable at the opplicblo noorral rote in 	C5 viheo thu aCCQInInOUatOIi is belo.'i Ihe 

/ tyro to which the employee is entitled to and at one and a ball times the a1tiCablu normal rates in cases 
v are the endUed type of UccOrninodalion 1135 bn etoincd, Thu fciIity of (QicritiOn of GOVCtIIIW(,I aCommodatior) at the last sfution of postirlO Will uso be admissible for i t)utiOd Of tht c y a r s ti'J/wc f If IlCz mat pun mis iLlu pa nod for ref a nition of G over r:rnc ni accoirIrliocia lion pie c rib ud in tile Iulu 
itu 	

fluimt Allowunco for amnptoyoos In Occupnitlon of hIred l'vlvatu Accotimriio(fItlun 
The ot do rs contairted In this Mini try' O,M, f'lo, 1101 C/lIE Il(Q)/34 da I ad Mar cli 20, 1 0U4, a mid mm f amid r I in tiik MinIl;y QM NQ, QQ 14/f Q/Q. 1lVfii() 	lU Qq qmnb en 1 	0 00, fiult omifinue to b 

fletentloti of ToIuphoo l:acIIihy at the Last Stathott of PQstinJ 	 ' 
As Povidod in th Minish's O,M, No, 200 14/1 GJoE,lViE,n(B) dated December 1, 1000, Central Government (I,,, 	• 	
O'i\ployeos who ro ohiibIu for residential teluphr1es may be purmriiflud to rutain flteir tcidunti:ml lelephon 

• 	uttheir last slation ol postinU, pnpvided 1li rental and all other ch3rcs are paid by lli C011CmicJenmiplcyr.; 
themosclvc5, 

(Xll)MUj3i Facilities 	'. 
F.zmiIic 5  amid tho uiit)ibl(i doporidnfs of CanI:zii 03v 	Irlilonil iJrIit)foy(,es who sta'/ I)uhuicJ at the  sIlilioris of pomttny on tite employees Lain9 postyJ to thu spuciied iCUiiOii 	shaft continue to be uIijiblu to • umaml Of CGI-tS liljij5 at sialions 	

hcre such tacifities are available. Deiai;ed orders in this rea,d will be 
'sued by the Miruiry of Health & Family Welfare. 

Prczidm Is als plced to decidc. that tfiusa tder, in so far a fhuy relatu to the Centn;mt Goverriweirl CImiptQy 	
l.)Osted in the Nontfi.terri R9in. shall a!s 	be applicable t;Il,ldIiS :irula,rdis to the Civilian Ceimimal Govumiimct employees including Officers of Ihd All India Survic, pofud to Sitikiiti. 

1hcs omdor, will lake affect horn August 

1in 	er 
te pnreun!i flflff(13 lit thu liirllimitAl,rljl llfmtAcrnhiflIQ fl;1'stiii'iit ufu I:ll$mn:mIiIrIiii 	luimmi 	mIne 1'.Hmmi chum umtaiIIfluti with Ihu Cofripfrolfor and Auditor Ucreral 01 India, 

6. 	F- ndj ver5ion will follow, 

(fJ.SUHDEP flAJA1 1) 
Join( Sccictaiy to 1/ic Govcmi,;ci, 0/ Thdia To 	 .• 

All M isnies/Dopan11i ,
nt of the Government of India [As Per standard Distribution LIsLI 

Copy Lwmlh usual number of spare copies Ic'anded to C&AG, UPSc, etc, tAs per standur Enidonsemnerit Lisil 

Copy also forwarded to ChieF Secreta(y Andaman & Nicobar Islands and Adrninlislr3tor, LalcsfmadI.,eC
1)  

p 
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ri(• (Iiil 
13&13I$Q, CWC, 	

A?_~X'  v- 
Shillong. 
(Through Proper Channel) 

Sub: Request Ibr payment of SDA in respect of self on being initially posted to NER & 
having home town outside NER. 

Ref: No.NEID-I/GC-2/6450-60 dt.26-8-02. 
Sir, 

..........: May please refer to above mentioned office order vice which..SDA of self has 
been stopped. In this context, it is earnestly requested to consider my plea for 
continuation of SDA in respect of self since I belong to a place outside the N.E. Region 
and posted to a station in NER on initial appointment, occasioned by direct 
recruitment, made All India basis.. In this context, I have, placed few lines to 
substantiate my plea alongwith supporting documents/facts legitimizing admissibility 
of SDA in my case. 

That Sir, I have been directly recruited to the post of Junior Engineer which 
has been issued by the Central Panel and selection to the post was made through 
inI:crview conducted on All India basis. I am liable to promotion on I-lie basis of AH 
india Common Seniority list. 

That Sir, I have been administratively posted to N.E. Region from outside the 
Region as per the first posting order. 

That Sir, as similar in the case of applicants of OA-136/2000 & OA-101/2003 
(copy enclosed) who were selected and appointed on All India selection process, it is 
clearly mentioned at para-2 page no.5 of OA-136 that "any official hailing from 
outside the NER and selected through All India selection can not be excluded 
from the benefit of SDA. The applicant because of the order of appointment was 
required to move to North Eastern Region. This movement and posting may 
occasion either because of transfer or posting". 

That Sir, as mentioned in the O.A.No. 148 of 2003 (copy enclosed) the benefit of 
already dccidcd Court case arc automatically allowed to all those similarly placed 1  
instead of forcing all to go to Court. 

That Sir, ray payment of SI)A has been discontinued in the view of the decision 
of Supreme Court in case of S. Vijaya Kumai' and subsequent. O.M. No.GJM! 
0M.No.Il(5)/97-E-ll(}3) dt.29-5-2002, is not justified as it was basically a decision 
meant for the official belonging to NER and not for the official who are not resident of 
NER. 

Sir, In view of the above facts, it is earnestly requested that., an early decision 
may be given within 30 days otherwise 1 will be compelled approach to the hon'blc 
CAT. 

Misc 

ry 

Yours Nithfully, 

[NthSLI 
Junior Engincer(I-IQ) 

NEID-1, CWC, Silchar 



f' 	To  
/ 

Tllc Ci icf l:ngiii 	r, 
ii 	 13&i3130. CWC, 

Shillong. 
(Through Proper Channel) 

2A1 

Sub: Request for payment of SDA in respect of self on being initially posted to NER & 
having home town outside NER. 

Ref: No.NEID -1 /GC..2/6450..60 dt.26-8-02. 
Sir, 

May please refer to above mentioned officc order vide which SDA of self has 
been stopped. In this context, it is earncsty requested to Consider my plea for 
Continuation of SDA in respect of self Since I belong to a place outside the N.E. Region 
and posted to a station in NER on initial appointment, occasioned by direct 
recruitment, made All India basis. In this context, I have placed few lines to 
substantiate my plea alongwith'suppotjiig documents/facts legitimizing admissibility 
of SDA in my case. 

That Sir, I have been directly recruited to the post of Junior Engineer which 
has been issued by the Central Panel and selection to the post was'made through 
interview conducted on All India basis. I am liable to promotion on the 'basis of All 
India Common Seniority list. 

That Sir, I have been administratively I)oStCd to N.E. Region from outside the 
Region as per the first posting order. 

That Sir, as similar in the case of applicants 
of OA-136/2000 & OA-101/2003 (Copy 

enclosed) who were scicctcd and appointed on All India cicci,iün process, it i 
clearly mentioned at para-2 page no.5 of OA-136 that 

"any official hailing from 
outside the NER and selected through All India selection can not be cxcludcd 
from the benefit of SDA. The applicant because of the order of appointment was 
required to move to North Eastern Region. This movement and posting may 
occasion either because of transfer or posting". 

That Sir, as mentioned in the O.A.No. 148 of 2003 (copy enclosed) the benefit of 
already decided court case are automatically allowed to all those similarly placed, 
instead of forcing all to go to Court. 

That Sir, my payment of SDA has been discontinued in the view of the decision 
of Supreme Court in case of S. Vijaya Kumar and subsequent. O.M. No.UlMF 
OM.No.II(5)197E11(B) dt.29-5-2002, is not justified as it was basically a decision 
meant for the official belonging to NER and not for the official who are not rcsidcnt, of NER. 

Sir, In view of the above facts, it.is earnestly requested that, an early decision 
may be given within 30 days otherwise 'I will be compelled approach to the hon'blc CAT. 

Yours faiLhfuily, 

IRajcsh Kumai 
Junior Engineer 

NEISD-ii, CWC, Tarangblang 

o1c 
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The Under Secretary, 
Establishment VI, 
Sewa I3havan, R.K.Puram 
New Delhi 
(Through proper channel) 

Subject: Request for payment of SDA in respect of self on being initially posted to NER 
& having hometown outside NER. 

Application dated 24,09.2002 & again dated 28.11.2003 forwarded to 
Commission vidc L,no. BBB 1.D No. 4(P&C)/10/2004/19 dated 14.01.2004. 

Application dated 10.08.2004 forwarded to Commission vide L.no. BBB l.D 
No. 4(11 &C)/ 10/2004/4069-70 dated 14.01.2004. 

May please refer to my earlier requests mentioned above on thove subject 
wherein plea for continuation ofSDA in respect of self, hailing from outside the N.E. 
Region and on being posted to a station in NER on initial appointment, occasioned by 
direct recruitment, made on All India basis, has been made. In this context, I have to 
substantiate my plea with following supporting documents/facts legitimizing 
admissibility of SDA in my case. 

That Sir, the entitlement of SDA in my case, which is the key point of my rprcsentation, 
is similarly placed with the applicants of OA-136/2000 & OA-l0l/2003 (ccpy enclosed). 
The applicants therein were selected and appointed on All India selection process, and 
similarly, I too have been recruited through direct interview conducted on All India basis. 
The OA- 136/2000 clearly mentioned at para-2 page No.5 that. "any official hailing from 
outside the 'NER and selected through All India selection can not be c,:cluded from 
the benefit of SDA. The applicant because of the order of appointment was required 
to move to North Eastern region. This movement and posting may occasion either 
because of transfer or posting". 

2. 	That Sir, as mentioned in the OA No. 148of 2003 (copy enclosed) the beneflt of already 
decided court case are automatically allowed to all those similarly placed, instead of 
forcing all to come to Court. 

That Sir, my payment of SDA has been discontinued in the view of th decision of 
Supreme Court in case of S. Vijay Kumar and subsequent OM No, GJMF OM No. 
I1(5)/97-E-Il(l3) dt. 29.5.2002, is not justified as it was basically a decision meant for the 
official belonging to NER and not for the official who are not resident oINER. 

'Flint S ii', in view of the LilR)VC, I I'eitei'utc my request to coiwidcr genuine pica Jor giant of 
SDA. I have been requesting for last two years with substantial supportive document. The 
prolong delay in consideration on my genuine request has resulted in mental agony & 
financial losses, Sir, an early decision in this case will give a vent to my suffocating 
mind. 

Sir, I view of the above facts, it is earnestly requested that rn request for 
-.cotiiiuâtjàn of SDA and paymcnts of area thereon may be granted please: 

Yours faithfully, 

Date: 03.03.2005 	. (Pradcep Kumar) 
Place: Aizawi 	

/' 	 J.EJNEID-lI, AIZAWL. 

Ref. 

Sir, 
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628 (N), Sewa Btiawa, 

. . 	. 	c 	 R.K. Puram New De!hi-66 

Dated the 7th Apr, 20()5 

... 
...: 	 OFFICE ORDER 	 . 

I 	
I l 	t 

	

The follotng trarsfeis in the grade of Junior Engineer (C&M) are hereby 	
' 

oçdered in  ubli6 interest from the date indicated against each in rerriarRs column 

/1  

i' 	 JEa 	Preont 	Transfer to 	Choice 	Romarks 
o jIhrt) 	Posi_____  

1, 	S RaJanesh 	UF3D, 	C&SRO 	Coimbatore Vics ,hri R 

Dibrugarh, 	Coimbatore 	 Krtshnamurthy 
(B&BB)  

2 	R kçIshnE- 	HD, Chennat B&BBO, 	 w e f 15 6 Q5 
muy 	(C&SR) 	Shiliong 	 will move 
H Srir1Vsn 	B&BB, 	C&SRO, 	Chennai/ 	Vice Shri VN 

ShIllon9 	Coimbatore 	Coimbatore Viswmbarn 
4 V N 	 SWRD I 	B&BBO, 	 we f 30 6 5 

Vi8Warflbran 	ohin, 	Shtiong 	 will move flt$t 
- 	 1 	C&R  

F' 	 N ubbh 	UBO, 	C&SRO, 	IMadurai/ 	Vice Shri R 

I 	 Dibrugarh 	Coimbatore 	Coimbatoro Ohaskaran  
___________  

6 	R Bhaar3n 	HO, Chennat 	&E3BO 	 I ze.f. 306 p5
(C&SR), 	Shitlong 	 l move Iijst 

I 41.44 	 CoIrribnttore  
7 	M 	 MD, Stichar C&SRO, 	nnai/ 	7tce S11V 

Rhak4shnan B&BB 	Coimbatore 	Coimbatore Bhvadas 
ShiIIon  
SRD 	B&B130 	 - - wef. 15705 

Bhavasan 	Coimbatore Shillong 	 will move' tcat 
___ C&SR  - 	4 . 	____________ ____________ - 	 -• ..• 

• 9. 	A:Mafl1ttaran 	WGD, 	C&SRO, 	 Vice Shri M. 
Nagpur, 	Coimbatore 	 Manogaran 

• . •. 	
_____ 

 
(MCNL  

10 MMarrngaran 	HD, 	I MCO Nagpur 	 we f 1 5 Q5 
Chennái, 	 will move first 

' 	I C&SR 	 . 
... 

rs. 



- 

I) 
•- 	 2 

Menon M&ER, 
V ID 	I,  

Vice Shri T.T, C&SRO, 
Bhubaneshwar Coimbatore  Jçhy 
CD M&ERO, w,e.f..1.5.05 

I  Bangalore, Bhubanashwar will move rust 
C&SR  

V Ptjmar NEU-111 	- 1A, Pun Ve Sri 
Aizawl 
BOB 

jan 

N p 
* NWA Puns f is as 

I 	f 

No Iris 

; 

• 
- 

UBD, 

Dibrugarh, 
KGBO, 
Hyderabad 

___________ _________ 
will move tirt 

Rajamundari - Vice Shri P.; 

• B&B.B, Ariun Rao 	, 

UKD, Pune 1  B&8801 
___________ 

. 	•:. 	;:. 

KG[3 Shillon 
w.e,f. 1.5.05  

!,h Rac MBDJ : KGBO, 	. 

__________ wi ll move flrt 

Guwahati, Hyderabacj 
Hyderabad Vice Shri V,.. : : 

B&BB Khan 	.' 

LKD, B&BBQ, 
we f 30,6 05 - Hyderabad1 Shillong 
will move fir (GB 

a— i— i&r — 
Dibruah Hyderabad 

C16 s h 
G S Murthy 

LGD 

Hyderabad 
B&BBO, 

w e f 15 ' 05 

KGB 
Shillong 

—v- 

W. 
	move first 

han HOC, BBSR KBO, 
.;. M&ER 	. 

Vice Srnt P 

LGD
ggrfg,d . 

a. 
w e f 1   5 Q5 1  Hyderabad Bhubaneswar 

1 

••• ••••••••••••• 

will move 

bTT o, 
14rabad 

LGD, 	1 MCo Nagpur 
- Hyderabad 

• KGB - . 

/ w e f 1 5 05-
will m ove 

TO 
------- 
WGD1 . KGBO, 

• •-•- 	

. 
Nagpur Hyderabad 

• ic 	Sfl M..z 
II.. 

Vijayaiahi 

LGD, 
MCO, Nagpur • 

w.e.f. • 1.5Q5 
wiiimoveffr 

• 
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